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Name of d ty No. o f hostel*
fungtfffmyd

I M

«. Cochin (Bvaafculaa)
1

a. Kozhikode (CaUcutl 5
J .  Ferusibaw or . a
4. Trivandrum 4
5. Kottayam 1

Mm/fra Pradtsh

1. Bhopal a
3. Dun Bbilamagar 
3. Gwalior

1
a

4 . Indore 1

I t S P -  :
a
1

7. Ujjaui a

Maharashtra

1. Amravati a
a* B on b iy  . 6
9. Kolhapur. 1

t  a s r  : :
3
1

■€. h o o a 3
7. Sfaolapur 1

AtoghaLpa

1. Shillong: t

Atampur •
1. Imphal 9

OHtsat . .

1. Bhubaneswar . 1
a. Cuttack . I

Punjab

t. Abohar . 1
a. A m ritsar. . 1
3 . Bhadada I
4. Jullundrr a
5, Ludhiana 1
« ! Patiala 1
ItaJUkm
1. Ajmer 
a. Jaipur * t

Sikkun .

t .  Gangtok . 1

T m it M u

u  fHhwtiiiwif a
a .  Ranch ipuracn « * » 1

Name o f oity Ha. a f  hasted*

3. Madras .
4. M adurai •

#
3

3. ndayamfcottai 
(Tinm dvrii) . 

6. Salem .
t
4

UtlMM
1. Agartala . 4
Uttar Praitsh 
1. Aliahafcad 1
a. Dehra Dim
3- Gorakhpur t
4. Kanpur . 2
5. Lucknow
6. Meerut

a
1

WriBtngal . .

1. Calcutta a

Andaman &  Xuohar Islands 
1. Port Blair 1

Chandigarh 
1. Chandigarh S

Delhi
1. New Delhi 3
Goa Daman & Diu 
I. Panaji 3

Mutram 
1. Aizawal . 1

Conversion of Secondary Schools in 
DdDM into 10-fS-fS Education pattern

6235 SHRI JANARDHANA POO- 
JARY. WOI the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state-

(a) whether it is a fact that all the 
Secondary School* in the capital have 
not been converted into 10-f-2-f3 edu
cation pattern; a«d

(b) if «0, th e  MSMH* tlMNfMf j *
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI- 
MATI RENUKA DEVI BARKATA- 
K I): (a) No, Sir The new pat
tern of education is applicable in all
Secondary schools in the Union Ter
ritory of Delhi affiliated to the Central 
Board of Secondary Education How
ever, the plus 2 stage has been pro
vided in approximately 2/3rds of the
former Secondary schools According
to the phased programme, the plus 3 
stage of education will be introduced
in colleges in Delhi from the acade
mic session 1979

(b) Does not arise

Preservation ol Wild l ife

6236 SHRI SURENDRA BIKRAM:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether it is a fact that due to
fantastic rise in the prices of wild
animals like tigers, wild cats, lions, 
elephants etc, expansion of zoos wild
life sanctuaries circus companies are
suffering,

(b) if so, what steps Government 
propose to take for the preservation
of wild life which apart from com
mercial angle 13 ntcessary for main
taining balance m nature, and

(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJTT 
SINGH BARNALA) (a) to (c) The
information is being collected and
will be laid on the Table of the Sabha.

Selection of Mark *77* by Modem
Bakeries

6237 SHRI P KANNAN- Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the circumstances under which
the mark *77’ has been chosen for the
new drink by Modem Bakeries;

(b) whether representations have
been received against use of the mark
‘77’ from S Muthukaruppa PUlai & 
Sons of Salem, Tamil Nadu, who are
said to have manufactured and sold a 
soft drink under mark *77* for past 
nine year,

(c) if so, the action taken by Gov
ernment thereon with particular refe
rence to infringement of rights of
Trade Marks, and

(d) whether Government propose
to give distribution rights for the new
drink to the said firm to compensate 
for their loss of business?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA
TAP SINGH) (a) Among the various
names suggested for the hpw beverage
to be marked by Modem Bakeries, *77’ 
was chosen m consultation with the
advertising agents as the most popular
and evocative

(b) Yes, Sir

(c) *77’ was one of the marks used
by M /s Aujolo Chemical Works,
Poona who had given the franchise to
M /s S Muthukaruppa Pillai & Sons
o f Salem among others This mark
was neither registered under Marks
Act nor an application was made for
its registration

Modem Bakeries (India) Ltd. have
acquired rights to use the Trade Mode
*77' from Messers Aujolo Chemical 
Works, Poona There is, therefore, no
infringement o f the fights of the Trade
Mark in this case.

(d) As the rights to use this Trade
Mark have been acquired from Menem
Aujolo Chemical Works, Poona, the
question d  giving distribution sights t »
this arm  does not arise.




